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CENTRAL ADMINISTRATIVE TRIBUNAL
‘ MUMBAI BENCH

C.P.NG.5/2002 in
0.A.No.704/2001

Dated this Mcnday_the 14th Day'of January, 2002,

“Hon’ble Shri dust1ce Birendra Dikshit, Vice Cha1rman

Hon’ble Shri B.N. Bahadur, Member (A),

Sunil Kumar Choudhury,
working as Chief Commiss10ﬂer
Central Excise & Customs,

. ICE House, 41A Bund,

Garden Road, Punhe- ~411 oot. . B Pet1tioner/
S ‘ App1j0ant.

(By Advocate Shri G.K. Masand)

Versus

1. Union of India, through i

. BSecretary, Department of
- Revenus, Ministry of Finance,
North B1ock New De1h1-11000|.

2. Shr1 M.V. Reddy, working as
Chief Commissioner, Central
Exciseg, No.121, Mahatma Gandhi
Salai, (NUﬂgambakkam High Road),
Chennai-600034,

Shri D.K. Acharya, working as
Chief .Commissioner of Customs,
New Customs House, . :
Ballard Ebfate, Mumbai-400038. .. Respondents-
And
. Dr 8. Narayan, Secretary,
Department of Revenus,
Government of Ind1a, North' B]ock
Naw . Delh1 S .. Opponent/
: ' Contemner,

(By Avacate shri.V.G. Rege)

ORDER (Oral)

‘. ' N - . : ., -
Shri G.K. Masand Counsel for the agp110ant
states that he has instructions from the app]wcanu not to
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" pursue the contempt petition. shri V.G.  Rege, S5r.

Standing Counsel to Government of India stated, before

this Tribuhal that Committee of Secretaries made = the

necessary -recommendations on 20, 12. 2001 and ACC approved
ﬂhe same on the sama. daue ', The Tetter «Uf appointment
kave been :leUEd to tne app11cant as' Membar, CBEC We

are fu1;y sat1sf:ed that the order of "the Tribunal has

- .been duly ccmp]1ed with and there is ﬂO need to proceed

any further in the matter.. For the aaoresa1d reasons we

dismiss 'the Contempt Petition as not pressed, 'Eﬁe

‘Contempt Pétition stands dispasedﬁof,.w1th no order as to

costs.,’

/Q ,46&4—4»4“* L e
( B. N Bahadur.). , ' S Birendra Dikshft )
Member (A). . ' Vice Chairmah.



